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the valuable libraries and collections 
ot Tippu were carried away by the 
British and distributed among the 
various universities and libraries in 
Britain and, theretore, may I know 
.... hether Ihe Government are makinl 
any efforts to recover any of those 
valuable books and manuscripts? 

Dr. M. M. Das: It is difficult to give 
a reply to this qUBStion offhand; but 
80 far as my knowledge goes, they 
all fonn part of the National Library 
in Calcutta. But I am not sure on 
this point. 

8hri Rami Reddy: Has the Govern-
ment evo:ved any plan to recover our 
valuable manuscripts and volumes ly-
ing in various parts of the world and 
display them in our National Museum? 

Dr. M. M. Das: We cannot say about 
the coUecl.ion of these valuable manu_ 
scripts from all OVer the world. But 
we are trying to do Our best in thi. 
regard with respect to our own u ~ 

toy, in different parts of India. 

8hri RamI Reddy: May I know whe-
ther Government is aware that our 
ancient and valuable Sanskrit volumes 
are stored in the mountaJns in China 
and whether the Government is mak-
ing any eft'ort to recover them? 

Dr. M. M. Das: This qUBStion il 
hardly re·evant to the main question. 

Shri TuIpmuU: May I know .. he-
ther it has been brought to the notice 
of the Government that in a pre •• 
statement it wu said that certsin 
manuscripts connected with Tippu are 
avaiabIe in the India Office Library 
and. it so, may I know whether .teps 
will be taken to collect them and put 
them in the museum whleh has been 
let up at Sriranllapatna? 

Dr. M. M. Du: I th;nk the hon. Mem-
ber as well as other hon. Memben 
of the House are well acquainted 
With what is happening about the 
India Olllce Library. 

8hr1 A. M. Tariq: May I know whe-
ther the Gn"rnment i. aware of the 
ract that some manuscrip'" wrltten 
..,. Tlppu Sultan are in the Oxton! 

Library, and. it so, what aetlon .1 
taken to bring them back! 

Dr. M. M. Des: We have Kot '''' 
infonnation at present. 
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ion of September, 1888 the de<op 
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stream of the river Ghqra forms the 
boundary between the lJistrlct of 
Balia in Uttar Pradesh and the DiB-
trlct of Saran in Bihar, and the deep 
stream of the Ganges forms the 
boundary between the Districts of 
Balia iD Uttar Pradesh and Shahabad 
in Bihar. Owinll to periodical chanlles 
in the course of the rivers due to ri-
verine actiOn difficulties have arisen 
regarding jurisdiction and ownership 
of land and standing crops. The 
Governments of Bihar and Uttar 
Pradesh have been desirous of hav-
ilig a firm boundary demarcated so as 
to avoid th" possibility of land dis-
putes. Representatives of the State 
Governments have discussed the mat-
ter with a view to evolvinll D saUs-
factory solution and further meetings 
are to be held between them. Both 
the State Governments have requested 
the Government of India for their good 

. o!Ilces to rnable them to comp to an 
expeditious solution). 
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SIII'I Ka.1 8iqIa: May I Im_ 
whether pending the fInalisation of 
fixation of a permanent boundary, 
the annual deep stream veri.6catioD 
would be talten up between the two 
Go\'ernmenls and whether it is true 
that this hal been susPe!lded and the 
Govel'llJllent of Uttar Prad... does 
_ w ... 1 to qree to the adjudl<atioa 

of villages and this has led to a,...n.n 
trouobles and disputes? 

Shri G. B. P .... I: No. The e>:atmll 
atate or affairs has Dot been disturbed. 
There were some representations .from 
certain villallers, which accept \he 
allotment of those villalles to U.P. 
and that the r ~ ~ of Bihar had 
been making some sort of revenue 
settlements there. 1 am assured by 
the Chief Minister that these vilLoges 
either belong to Shahabad or .. t. 
likely to remain unaffected even loy 
these changes. If there .s any ctulnge, 
he will certainly not have any obj",,-
!.ion to the position as it was before 
the settlement bema maintained. 

Shrl S. M. BanerJee: The hOD. 
Minister said in his reply that both t..'Ie 
Governments have requested the 
Centre for an expeditious settlement 
of this problem. Should I take it that 
the State Governments have not Lten 
abl" t., Il8tch up their differences and 
if so, whether the Central Govun-
ment has intcrv· ned in the matter 
and whether meetings have been held 
with the Chief Ministers and it 110, 
with what result? 

SbrI G. B. PaDI: The Central Gov-
ernment has intervened in a friendly 
way. but it Is not nsecessary to g.". 
the details. 

Shri Kamal SlqIl: As the f.:..auon 
of the boundary is taking such a Ion., 
time, will there be a definite inlet.m 
arrangement, 50 that there may taut 
any trouble. 

Shri O. B. PIUIt: I am sorry 1 d.d 
not quite follow the question. 

Shri Kamal S ..... : It was dec:ldetl 
to have a pennanent boundary line III 
1952. It ha. r~.  taken 11 , .... rs 
and h ~ has been done in Uda 
matter. It is a thine w'tilth will taJre 
a long time. :n belween, there w. 
a rertain interim .rr .. nlement. nat 
interim arrangement i. not beine 
carried out. 

Mr. Speaker: What is hi. question' 

Dr! ~ ...... : I want fo b_ 
whether IIJl7 Inlerlm arnnpmem 
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'Would be made, so that the people 011 
.,ither side of the villages may Jlot 
have difficulties in rutting their crop. 
and there may not be frequent agra· 
rlan troubles? 

Shrl G. B. Pant: The existblll sh"" 
.of aITairs unnecessarHy causes sus-
PC.'n,!1:(' and it is desirable to finalise 
the matter as soon as possible. 

Mr. Spea ...... : . Question 1091 which 
had been postponed On account of 
the absence of the hon. Finance Minis-
ter ."d which is printed at the end 
""iIl be taken up now. 

Life lnsurallOe Corporation 

+ r Shri B.... Barua: 
°1191. ~ Sbrl Sampath: 

l Shrl 'I'UIpJnaaI: 

Will h~ Minister of FiJuuIee 1M-
pleased to stale: 

(a) whether attention of Govern· 
nlcnt has bet'n drawn to 8 statement 
mode by Mr. A. Subbiah, a ~  
member of the L.I.C. Investmenl 
tloard. 10 Ihe elTect that there are 
ca.e. of in\'estment of L.l.C. tunds in 
.. mannrf that the "manifestly adverse 
to L.I.C. intl'rt'sts" as also instances 
<>f cast."6 "not less serious than ~h  
which were investi,ated in the 
'Mundhra deal"; 

(b) it so, whether instal'X"es of such 
cases .• 0 alle,ed by Mr. A. Subbiah. 
have been broucht to h~ notice of 
Government; 

(,.) it reply to pori (b) io in th,' 
.affirmative. whether Government h ~ 

~  into these cases; and 

Id) if so. wilh whal result? 

Tbe Deputy MlalMer of FI ....... 
1Sbri_U TuIr. .... wari 8 ....... ': (al 
·to Ie). Yeo. Sir. 

(d) Government is satisfted thai h~ 

inv •• lmenla reterred to by Sbri 
Subbiah conform to the provision. of 
~  27 A of the I05uran"" Act. 1.38 
. ~ apphPd. to the Life Insurance Cor· 
poration. 

~ (Ai, LS-2. 

Sbrl R_ BanIa: May I know h~  

th,'r it is a fact that a croup of men 
in the LlC h ~ monopolised it as a 
source of dislribution of ~  te 
a certain group of operalors and 
bUflinessmeon and if' so, with what 
result? 

SbrlmaU Tar .. esbwarl Sinha: It i. 
not a fact. 

Sbrl H_ Barua: In "iew of the tacl 
that Mr. Subbiah has sent a h'tter 
which is 160 poges in len,th and the 
repl)· that is purported to be given by 
h~ Goverlm'enl is supposed tl) be 216 

palles in l,mglh. may 1 know whether 
Government propose to place the 
letter and the reply on the Table of 
the House? 

The MlDilJler of FI ...... e (Shrl 
MorarJI Deall: The reply of Govern· 
ment is not 216 POI" in length. The 
reply funning to 216 pales was trom 
Ihe LIC when thp Government asked 
tor a rcpoM about it. Th,· .. eplv of 
Governmenl to Mr. Subbiah, w&., only 
Iwo or three pag"s and nothin& more 
than that. 

As regard. the publication of ii, I 
ha Ve told Mr. Su bbiah t hal he can do 
what he likes with it; he has threaten· 
~ me with all oorl. of thine". If he 
chooses to publi5h H. I will certainly 
lay it on th,· Tablp of Ihe Hou<p. 

Shrl TutramlUll: M.y 1 know ,,·he· 
ther in hi. letter. Mr. Subbiah ha. 
aivl·n many inlltane"'5 to shu", that 
("ertain broker!i hav(" tx-en {.,'oured 
and investment W810 made in ~ 
panies when they Wf're running low, 
as in h ~ (,,&'Ir of Madura Mill!:, 

ur ~ 

8IIrImaU Tar ....... warl Slaha: ... , 
said. Government art· satiaJIed tho! the 
inveRlment had bt-en made &c1.'ordinl 
10 the principles laid down ano Gov· 
"""",,nt do not think that Ihrr. i. 
any m!'P.d tor further inv""5ti •• tion. 

StlrI T ........... I: May I know whe· 
ther Govemment will .1 least Jay on 
h~ Tabl.. of the House a statement 

showittl instanceo which ha,'" """n 
mentioned in Mr. Subbiah'. leU"r! r 
do not .... nl th •• nlir. detail.. Mr. 




